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ORDER 

 
On the last occasion also a motion to adjourn the matter was made. 

Today, again counsel for the Appellant seeks adjournment on the ground of 

illness of the arguing counsel.  

We were not inclined to adjourn the matter, however, since we are 

informed that the arguing counsel is sick, the matter is adjourned to 

 

27th 

September, 2016.  

 
 
(T. Munikrishnaiah)     (Justice Ranjana P. Desai)  
 Technical Member           Chairperson 
mk 


